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ORIGINAL APPLICATION NO. of 2020/EZ.

BETWEEN
'RAJJAK SHEKH AND 14 OTHERS
.... Applicants

Versus

WEST BENGAL POLLUTION

CONTROL BOARD AND OTHERS
........ Respondent

SYNOPSIS OF THE CASE

The applicants are poor villagers and they run their lively hood
cultivation through out the year. The private respondents illegally and forcefully
started construction of a brick field in the middle of the village without having
any license or any permission from any competent authority. The applicants
have made several representations before the various authority concern but all
are in vain. The respondents authorities did not take any steps against the
private respondents till date. Lastly on 30.07.2020 the applicants made complaint

before the West Bengal Pollution Control Board but the West Bengal Pollution

Control Board also did not take any steps till date.
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ORIGINAL APPLICATION NO. of 2020/EZ.
BETWEEN
RAJJAK SHEKH AND 14 OTHERS
.... Applicants
Versus

WEST BENGAL POLLUTION

CONTROL BOARD AND OTHERS
........ Respondent

LIST OF DATE

03.07.2020 v oon 23.06.2020 they along with other villagers made a
representation before the Block Land and Land Reforms

Officer, Krishnagar-II.

24.06. 2020 ¢ on 24.06.2020 the applicants along with other villagers made
representations before the Pradhan, Nowpara 1 No Gram
Panchayet as well as before the BDO, Krishnagar-II Block.

25.06. 2020 © on 25.06.2020 the applicants made representations before the
District Magistrate, Nadia, Sub-Divisional Officer, Sadar and
District Land and Land Reforms Officer, Nadia.

26.06. 2020 : on 26.06.2020 the applicants made a representation before
the General Manager, District Industrial Centre.

27.06. 2020 :on 27.07.2020 the applicants again made representations
before the Block Land and Land Reforms Officer,
Krishnagar-II Block, Block Development Officer, Krishnagar-
11 Block, the District Magistrate, Nadia and District Land and
Land Reforms Officer, Nadia.

30.06. 2020 :on 30.07.2020 applicants made a complaint before the

Chairman/ Member Secretary, = West Bengal Pollution
Control Board.
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Rajjak Shekh Son of Asgar Sk.,

Hasen Ali Sk. Son off Tahajuddin Shekh,

Sahauddin Shekh Son of Joynal Sk.,

Jennat Shekh Son of Nowsad Sk.,

Atabul Shekh Son of Hiat Shekh,

Mahasin Shekh Son of Rejabul Shekh,

Babar Ali Shekh Son of Box Sk.,

Mojlum shekh Son of Kalu Shekh,

Sirajul Shekh Son of Bode Shekh,

Saruk shekh son of Budu Shekh,

Halim Shekh Son of Sabur shekh,

Miju Shekh son of Babu Shekh,

Muslim Shekh Son of Odal Sk.,

Khalek Shekh Son of Budu Shekh,

Alar Uddin Shekh Son of Hachen Shekh,

- All are residing at Village- Jhitkepota, Post Ofice- Dolimolla,
Police Station- Dhubulia, District- Nadia, Pin- 741140.

....Applicants
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West Bengal Pollution Control Board, through its Member Segretary, A
N\NQ N\ A/ \'51/
\N\ \ _15 &N
having office at Paribesh Bhawan, Plot No. 10A, BlOCk‘i“{f'A’f };ccgcer—l\kh)/,
- L o

Bidhannagar, Kolkata- 70004 — wbpcb net@wbpeh: 70\;- m

The Chairman, West Bengal Pollution Control Board, having office at

Paribesh Bhawan, Plot No. 10A, Block- LA, Sector-11I, Bidhannagar,

{
Kolkata- 00098, =700 [0/ — wbpcf) met@ wbpebr o

The District Magistrate, Nadia, Having Office at Krishnagar, District-

Nadia Pin-741101. Ay - e A,:q @/m'(, ‘ "77

The District Land and Land Reforms Officer, Having Office at Krishnagar,
District- Nadia Pin-741101.  Wb&acg, @Tma'«/ o9

The Sub-DivisionalOfficer, Sadar, Having Office at Krishnagar, District-

L .
Nadia Pin-741101. Sdemadaq @%mu{ cCo

The Block Development Officer, Krishnagar-II Block, Office at Dhubulia

B *
P.O.- Dhubulia, Dist.- Nadia. Pin 741104. Sartlypuwr- b do @@ nedibPmad ¢ e

The Block Land and Land Reforms Officer, Krishnagar-II Block, Office at

Dhubulia P.O.- Dhubulia, Dist.- Nadia. Pin 741104.  tObA«2 8@ «gr«mc»J ccom

The General Manager, District Industries Centre, Office at Krishnagar,

Dist.- Nadia, Pin- 741101,

The Officer-In-Charge, Dhubulia Police Station, Dhubulia, Dist.- Nadia,

Pin- 741104.

The Pradhan, Nowpara 1 No. Gram Panchayet P.O.- Nowpara, Dist.-

Nadia. Pin- 7421104.
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Sahin Shekh Son of Bahar Shekh, . \\
7\ o PR
i i ) ///e\ f\ } “,\\‘\
Bahar Shekh Son of Choyad Shekh, // N \
o \
Ali Hosen Shekh Son of Amer Ali Shekh, " Sl MRS A ,i;:‘ | )
\ i, Dile / e |
Babu Mondal Son of ljjat Mondal, N\@ N u‘ur Y,
NI J ,)( //

Monthali Mondal son of Dayla Mondal,

- All are residing at Village- Jhitkipota, P.O.- Dalimolla, P.S.- Dhubulia,

Dist.- Nadia, Pin-741140
..... Respondents

The addresses of the applicants are given above for the service of notices

of this Application.

The addresses of the Respondents are given above for the service of

notices of this Application.

The Applicants above-named beg to present the Original Application for
being aggrieved and dissatisfied with the in-action and/or non-action on
the part of the respondents authorities specifically the West Bengal
Pollution Control Board as well as the illegal act of the private

respondents to establish the illegal brick field inside the over populated

village by violating the Government regulation.

FACTS IN BRIEF

Your applicants are peace loving and law abiding citizens of India and

permanently residing at the address given here in above and they have their own

/iop
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agricultural land beside their resident from where they /y'/m'n(tlwir fnmrl l?nd ‘R\
i1 ' UL (O™ L LI 4T | A
I 4 " 1 G Houtte \i . ‘
R \ i X g . 1
maintain their family. Your applicants have locus smndl\ to kllt" 'bhm;’((')’t:lgnml !
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application before this Hon'ble Tribunal for ventilating their gm\(v',urges. ‘\\\(\
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2. Your applicants state that the private rvspondvnts herein  being
respondents No. 11 to 15 illegally with having any license and permission from
any appropriate authorities are going to establish and/or construct a brick field
by violating the Government regulation being Memo No. 2648-M&M/LR/A-11-
26/2010 dated 27.10.2016 at Dag Nos. 130, 132, 152, 104, 134, 136 and other plots,
under Mouza- 30 Uttar Jhitkipota, Police Station- Dhubulia within the
jurisdiction of Nadia District and having full knowledge about the fact, the

respondents authorities did not take any steps against the private respondents

till date.

Photocopy of the said Notification dated 27.10.2016 is annexed herewith

and marked as “P-1".

3, Your applicants state that they have made several representations before
the respondents authorities concerned stating the facts and praying to take
necessary steps for stop construction of the said illegal brick field but all are in

vain. The respondents authorities did not take any steps till date against the

private respondents.

4. Your applicants state that on 24.06.2020 they along with other villagers

made a representation before the Pradhan, Nowpara 1 No Gram Panchayet

75007 o
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stating the facts but unfortunately the Pradhan did not take any steps against the

said illegal act of the private respondents.
I \) Y { \ /\ /

A
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Photo copy of the said representation dated 2‘(76

uita | »
herewith and marked as “P-2”. ' ‘ L ,':1 i ’l
’.‘ :) 2 /3
“’Q \»AQ//
5. Your applicants state that on 23.06.2020 they along wi *@lllgg(‘rs

made a representation before the Block Land and Land Reforms Officer,
Krishnagar-II stating the facts but the Block Land and Land Reforms Officer did
not take steps against the said illegal act till date.

Photocopy of the said representation dated 23.06.2020 is annexed herewith

”

and marked as “P-3

6. Your applicants state that on 24.06.2020 they along with others made a
representation before the Block Development Officer, Krishnagar-1I Block (BDO)
stating the problems of the applicants and praying the redressal of their
grievances but the Block Development Officer did not take any steps against the
said illegal brick field till date.

Photocopy of the said representation dated 24.06.2020 made before the

BDO is annexed herewith and marked as “P-4”.

& Your applicants state and submit that on 25.06.2020 they made
representations before the District Magistrate, Nadia, Sub-Divisional Officer,
Sadar and District Land and Land Reforms Officer, Nadia stating the facts and

circumstances of the said illegal acts of the private respondents but the

"800 sy
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respondents authorities did not take any steps to stop the said illegal brick field

till date. a0 \
Photocopies of the said erresentatlons are annexed her 6v1th and marked \\\
{f -
; . (» ! il S|
as “P-5" collectively. \ \ Da N /
\ \ =il Y Vale x/
\\\ Y\ 34,1223 / ‘,- 4
N N
N\ & 0‘ %

8. Your applicants state and submit that on 26.06. 2020\§hef n}hd /

representation before the General Manager, District Industrial Centre stating the
crucial facts of the case and prayed for taking necessary steps to stop the illegal
brick field but the respondent authority did not take any steps against the said
illegal act of the private respondent till date.

Photocopy of the said representation dated 26.06.2020 is annexed herewith

and marked as “P-6".

8 Your applicants state and submit that on 27.07.2020 they again made
representations before the Block Land and Land Reforms Officer, Krishnagar-II
Block, Block Development Officer, Krishnagar-II Block, the District Magistrate,
Nadia and District Land and Land Reforms Officer, Nadia stating all the facts
that the private respondents herein having no permission and/or license from
any appropriate authority started the illegal constriction of the brick field in the
middle of the village but the respondents authorities are sitting tide over their
hand without taking any steps against the private respondents for stop the said

illegal brick field till date.

Photocopies off the said representation dated 27.07.2020 are annexed

herewith and marked as “P-7" collectively'.
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10.  Your applicants state and submit that finding no o\her(’hltermtf\g’b

L

30.07.2020 your applicants made a complaint before the Cha1rman/ Mer;lber
Secretary, West Bengal Pollution Control Board stating the facts and praying for
appropriate steps against the private respondents but till date the respondent
authority did not take any steps agamst them. As a result, the private
respondents are constricting the said illegal brick field and it is almost complete.

Photocopy of the said complaint dated 30.07.2020 is annexed herewith and

marked as “P-8”.

11. Your applicant submits that as all these factors were not considered by the
West Bengal Pollution Control Board as well as the other respondents
authorities, therefore, the applicants are compelled to file the instant application

before the Hon’ble Tribunal praying for appropriate direction upon the
respondents authorities so that the illegal brick field which has been constructed

by the private respondents in the middle of the village, shall be stopped with

immediate effect.

12.  Your applicant submits that the applicant filed the instant application
under the Section 14 of the National Green Tribunal Act, 2010, i.e. under the
jurisdiction over all civil cases where a substantial question relating to
environment (including enforcement of any legal right relating to environment),
is involved and such question arises out of the implementation of the enactments
specified in Schedule-], i.e. under The Air (Prevention and Control of Pollution)

Act, 1981 and The Environment (Protection) Act, 1986.
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The grounds on which the applicant relies for the purpose of this application are

as follows:-

1. FOR THAT the West Bengal Pollution Control Board ought to have taken
appropriate steps against the private respondents herein as they are

establishing the brick field almost in the middle of the village.

5 FOR THAT the respondent authorities are setting tide over their hands
without taking any steps against the private respondents although they

have the full knowledge about the fact of this instant case.

3. FOR THAT the private respondents are establishing the said brick field by
violating the Government Notification being Memo No. 2648-

M&M/LA/A-11-26/2010 dated 27.10.2016 ( here in after called as said

Notiffication).

4, FOR THAT in the said Notification it has been specifically mention that
within the one Kilometer there should not be any school or hospital but in

this instant case there are four schools within 500 meters.

FOR THAT the Debipur Primary School is situated within 450 fits from

SJ'I

the alleged illegal brick field which means the private respondents are

establishing the brick field by violaﬁng the Government Notification.

'50[7 2020
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FOR THAT other three schools namely Jhitkipota Belgopara, Anganari

st s

Centre is within 500 fits and Jhtkipota Gorapara Primary School and
Jhitkipota Hindupara Primary School are also within 500 meters. As such

the private respondents are constructing the said brick field by violating

the Government Notification.

FOR THAT in the said locality there is other approaching road except the

8 fit wide village road and if the said illegal brick field started its function,

the only road of the village will destroy.

FOR THAT there is no other water supply for the cultivation and drinking

as well except the deep-tubawal water which will shortage if said brick

field will open.

FOR THAT the alleged illegal brick field is in the middle of the village as
such the same is being surrounded by village residencial hut or house
made by bamboo and khar within the radios of 10 fit and it will be

dangerous if the said brick field will open.

FOR THAT as the said brick field is in the middle of the village, it will

cause huge air pollution.

FOR THAT the applicant filed the instant application under the Section 14
of the National Green Tribunal Act, 2010, i.e. under the jurisdiction over
all civil cases where a substantial question relating to environment

(including enforcement of any legal right relating to environment), is

05007 2009
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involved and such question arises out of the implementation of the
enactments specified in Schedule-I, i.e. under The Air (Prevention and
Control of Pollution) Act, 1981 and The Environment (Protection) Act,

1986.

LIMITATION

That the instant application is being filed within the period of limitation as

prescribed under Section 14 of the National Green Tribunal Act, 2010.

PRAYER-
The applicant, therefore, prays that:
Under the circumstances the applicant most humbly prays as

follows:

i) Direct the West Bengal Pollution Control Board to take
necessary steps against the private respondents so that the

said illegal brick field be stopped immediately.

ii) Direct the West Bengal Pollution Control Board to consider
representation dated 30.07.2020 made by the applicants and
pass a reasoned order so that the police authority can take
steps against the private respondents and stopped the brick

field immediately.

05 0ry 00
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iii)  Direct the West Bengal Pollution Control Boarg to makeac™"/
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physical inspection of the local and file a report beforethis

Hon’ble Tribunal.

iv)  Direct the District level authority to issue stop work notice

against the said illegal brick field.

V) Direct the police authority to arrest the private respondents
for their illegal activities and violating provision relating to

pollution as well as violating the Government Notification.

Injunction may please be granted not to construct or further
construction be made by the private respondents of the said

brick field till the disposal of this instant original application.
vii)  Ad-Interim orders as prayed for in prayer (vi) hereinabove.

viii)  Such other or further order and/or orders, direction and/or

directions as this Hon’ble Tribunal may deem fit and proper.

And your applicant as in duty bound shall ever pray.

¥5007
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I, Rajjak Shekh, son of Asgar Sk., aged about "6 years, by fmth— Mmlm\ 3
by occupation- Cultivation, residing at Village- Jhitkepota, Post Ofice- Dolimolla,
Police Station- Dhubulia, District- Nadia, Pin- 741140, do hereby verify that the
contents of paras [ to 0O are true t my personal knowledge and paras

|1 to (2 believed to be true on legal advice and that I have not
suppressed any material fact. I am competent to verify the instant application
and authorized to verify the instant application for and/or on behalf of the other

applicants.

Rf\jjqk 5\{<

Date: olp.1° (1020, Signature of Applicant No.1

Place : K.J\C.n* A

Identified by me-

Pobazee el

Advocate

'lr‘u.ﬂntn Afirmec an N sarge

v v before me on Jde u.tx alan
PUEOSPTL. - (P CHITTARANJAN CHOSH

oY/

Advocate cuim Novan, Re"n N 13801731, 12.18 C&)/’
E WB 235/2005
CA/\\ \\"*

REGN NO -~ 1320
High Court Calr e
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AFFIDAVYIT

L Rajlak Shokh, won of Asgar Sk, aged about Ll years, by faith- Musiim,
by ocoupation: Cultivation, residing at Village- Jhitkepota, Post Ofice- Dolimaiia,

Police Station- Dhubulia, District- Nadia, Pin- 741140, do hereby state as follows:-

L That | am the applicant No.1 in this instant matter and as such 1 am well
aoquainted with the facts and circumstances of the case. | am competent and

duly authorized by the other applicants to sign and affirm this affidavit.

2 That the statement made paragraphs 1 w o are true o my

knowledge and the rests are my humble submission before the Hon'bie Tribunal.

Rajnk s
Date ©0%.19- 2010 Signature of Applicant No.1
Place K.“G‘.“ .

Identified by me-
-
M.—n‘ e S2
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TRANSLATE COPY
To
The O. C.
Dhubulia P. S. | Date 24.06.2020.
Dhubulia, Nadia.
Sir,

We, the under signed the permanent resident of village- Jhitkipota,
Debipur, P.O.- Dalimoula, P.S.- Dhubulia, Dist.- Nadia, beg to state that the land
under Mouza- Dalimouma and Jhitkipota are very good and three time crops
and there is a deep pump and two Electin pump motors for the purpose of
cultivation. Various types of vegetables are being cultivated by the villagers and
the cultivation is only their livelihood. Now some people of the village namely
(1) Bohar Sk., son of

(2) Alihosen Sk. Son of
(3) Babu Mondal son of
(4) Mostali Mondal son of

All are village- Jhitkipota P.O.- Dalimoula, P.S.- Dhubulia, Dist. Nadia, are
forcefully trying to built a brick field . As such cultivation of vegetables and
crops are become difficult at the said field: There is one 8 feet s wide panchayet
road for the village and if the permission is being given, the road will be
destroyed. The same will be dangerous for the villagers as the same will causes
pollution.

Accordingly, it is prayed that the villagers are requesting you not give
permission to the said brick field and kindly take necessary steps so that the
same may be stopped immediately.

Thanking you.
Yours faithfully
Sd-
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TRANSLATE COPY

To
The B.L.and LR.O.

Krishnagar-II

Dhubulia, Nadia.
Subject:- Complain against un-authorized brick
field constructed in the populated locality and
good cultivated land.

Sir,

We, the under signed the permanent resident of village- Jhitkipota,
Debipur, P.O.- Dalimoula, P.S.- Dhubulia, Dist.- Nadia, beg to state that the land
under Mouza- Dalimouma and Jhitkipota are very good and three time crops
land and there is a deep pump (RLI) being ID No. 334025533 for the purpose of
cultivation. Every year various types of vegetables are being cultivated by the
villagers and the cultivation is only their livelihood.

Now some people of the village namely (1) Bohar Sk., (2) Alihosen Sk. (3)
Babu Mondal (4) Mostali Mondal All are village- Jhitkipota P.O.- Dalimoula, P.S.-
Dhubulia, Dist. Nadia, are forcefully trying to built a brick field under the Dag
Nos. 132,130,136 etc. As such cultivation of vegetables and crops are become
difficult at the said field. There is one 8 feet s wide panchayet road for the village
and if the permission is being given, the road will be destroyed. The same will be
dangerous for the villagers as the same will causes pollution.

Accordingly, it is prayed that the villagers are requesting you not give
permission to the said brick field and kindly take necessary steps so that the
same may be stopped immediately.

Thanking you.
Yours faithfully
5d-

Date- 23.06.2020.
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%0 TRANSLATE COPY

Te

The BDO

krishnagar 11

Dhubulia, Nadia.
Subject - Complain against un-authorized brick
field constructed in the populated locality

We. the under signed the permanent resident of village- Jhitkipota,
Debipur, P O.- Dalimoula, PS5 Dhubulia, Dist.- Nadia, beg to state that we are
permanently residing there since long peacefully. But some peopie, forcefully in
the crowded locality are trying to built up brick field. If the said brick field is
being constructed, it will cause difficulty to the villagers who are residing there
since Jong.

S0, you are requested to make an enquiry regarding the issue and take
proper steps 10 st0p the said brick field.

Thanking you.
Yours faithfully ’
. Sd-
Date- 24.06 2020
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- TRANSLATE COPY

To

The D.M. Nadia,

Krishnagar, Nadia.
Subject:- Complain against un-authorized brick
field constructed in the populated locality and
in the three crops land.

Sir,

We, the under signed the permanent resident of village- Jhitkipota,
Debipur, P.O.- Dalimoula, P.S.- Dhubulia, Dist.- Nadia, beg to state that the land
under Mouza- Dalimouma and Jhitkipota are very good and three time crops
land and there is a deep pump (RLI) being ID No. 334025533 for the purpose of
cultivation. Now some people of the village namely Bohar Sk., Alihosen Sk. ,
Babu Mondal and Mostali Mondal all of village- Jhitkipota P.O.- Dalimoula, P.S--
Dhubulia, Dist. Nadia, are forcefully by violating the rules and regulation trying

to built a brick field.

If the said brick field is being puilt, we will loss huge which cannot be
calculated by money. On the one hand we lose three time crops land and on the
other hand we will face pollution of the said brick and there is only one 8 feet
wide panchayet road for the village and if the permission is being given, the road
will be destroyed and the same will increases the accident.

~ Accordingly, it is prayed that: the villagers are requesting you not give
permission to the said brick field and kindly take necessary steps so that the

same may be stopped immediately.

Scheduled of the land

District-Nadia, P.S.- Dhubulia, Mouza- 30 Uttar Jhitkipota, Dag- 130,
132,152,104,134,136 and some other land.

Thanking you.
Yours faithfully
Sd-

Date- 25.06.2020.
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TRANSLATE COPY

To
The S.D.O. Sadar,
Krishnagar, Nadia,

Subject:- Complain against un-authorized brick
field constructed in the populated locality and
in the three crops land.

Sir,

We, the under signed the permanent resident of village- Jhitkipota,
Debipur, P.O.- Dalimoula, P.S.- Dhubulia, Dist.- Nadia, beg to state that the land
under Mouza- Dalimouma and Jhitkipota are very good and three time crops
land and there is a deep pump (RLI) being ID No. 334025533 for the purpose of
cultivation. Now some people of the village namely Bohar Sk., Alihosen Sk. ,
Babu Mondal and Mostali Mondal all of village- Jhitkipota P.O.- Dalimoula, P.S.-
Dhubulia, Dist. Nadia, are forcefully by violating the rules and regulation trying
to built a brick field.

If the said brick field is being built, we will loss huge which cannot be
calculated by money. On the one hand we lose three time crops land and on the
other hand we will face pollutiof of the said brick and there is only one 8 feet
wide panchayet road for the village and if the permission is being given, the road
will be destroyed and the same will increases the accident.

Accordingly, it is prayed that the villagers are requesting you not give
permission to the said brick field and kindly take necessary steps so that the

same may be stopped immediately.

Scheduled of the land

District-Nadia, P.S.- Dhubulia, Mouza- 30 Uttar Jhitkipota, Dag- 130,
132,152,104,134,136 and some other land. '

Thanking you. "
Yours faithfully
' g ”f?'\
XN
/4 s N ) \\
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TRANSLATE COPY

Sk

To

The A.D.M. and L.R.O

v

Krishnagar, Nadia.
Subject:- Complain against un-authorized brick
field constructed in the populated locality and
in the three crops land.

Sir,

We, the under signed the permanent resident of village- Jhitkipota,
Debipur, P.O.- Dalimoula, P.S.- Dhubulia, Dist.- Nadia, beg to state that the land
under Mouza- Dalimouma and Jhitkipota are very good and three time crops
land and there is a deep pump (RLI) being ID No. 334025533 for the purpose of
cultivation. Now some people of the village namely Bohar Sk., Alihosen Sk. ,
Babu Mondal and Mostali Mondal all of village- Jhitkipota P.O.- Dalimoula, P.S.
Dhubulia, Dist. Nadia, are forcefully by violating the rules and regulation trying
to built a brick field.

If the said brick field is bting built, we will loss huge which cannot be
calculated by money. On the one hand we lose three time crops land and on the
other hand we will face pollution of the said brick and there is only one 8 feet
wide panchayet road for the village and if the permission is being given, the road
will be destroyed and the same will increases the accident.

Accordingly, it is prayed that the villagers are requesting you not give
permission to the said brick field and kindly take necessary steps so that the
same may be stopped immediately.

Scheduled of the land

District-Nadia, P.S.- Dhubulia, Mouza- 30 Uttar ]l'utklpota, Dag- 130,
132,152,104,134,136 and some other land.

Thanking you.
Yours faithfully
Sd-

Date- 25.06.2020.
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TRANSLATE COPY

To

The Officer in charge,

Office of the General Manager

District Industry Centre

Krishnagar, Nadia.
Subject:- Complain against un-authorized brick
field constructed in the populated locality and
in the three crops land.

Sir,

We, the under signed the permanent resident of village- Jhitkipota,
Debipur, P.O.- Dalimoula, P.S.- Dhubulia, Dist.- Nadia, beg to state that the land
under Mouza- Dalimouma and Jhitkipota are very good and three time crops
land and there is a deep pump (RLI) being ID No. 334025533 for the purpose of
cultivation. Now some people of the village namely Bohar Sk., Alihosen Sk. ,
Babu Mondal and Mostali Mondal all of village- Jhitkipota P.O.- Dalimoula, P.S.-
Dhubulia, Dist. Nadia, are forcefully by violating the rules and regulation trying
to built a brick field.

If the said brick field is being built, we will loss huge which cannot be
calculated by money. On the one hand we lose three time crops land and on the
other hand we will face pollution of the said brick and there is only one 8 feets
wide panchayet road for the village and if the permission is being given, the road
will be destroyed and the same will i increases the accident.

Accordingly, it is prayed that the villagers are requesting you not give
permission to the said brick field and kindly take necessary steps so that the

same may be stopped immediately.

Scheduled of the land

District-Nadia, P.S.- Dhubulia, Mouza- 30 Uttar Jhitkipota, Dag- 130,
132,152,104,134,136 and some other land.

Thanking you.
Yours faithfully
Sd-

Date- 26.06.2020.
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Lo

To

The BL and LRO, Krishnagar-2,

At Dhubulia, Nadia. | '
Subject:- Complain against un-authorized brick

field constructed in the populated locality and
in the three crops land.
Sir,

We, the under signed the permanent resident of village- Jhitkipota,
Debipur, P.O.- Dalimoula, P.S.- Dhubulia, Dist.- Nadia, beg to state that the land
under Mouza- Dalimouma and Jhitkipota are very good and three time crops
land and there is a deep pump (RLI) being ID No. 334025533 for.the purpose of
cultivation. Now some people of the village namely Bohar Sk., Alihosen Sk. ,
Babu Mondal and Mostali Mondal all of village- Jhitkipota P.O.- Dalimoula, P.5.-
Dhubulia, Dist. Nadia, are forcefully by violating the rules and regulation trying
to built a brick field.

If the said brick field is being built, we will loss huge which cannot be
calculated by money. On the one hand we lose three time crops land and on the
other hand we will face pollution of the said brick and there is only one 8 feets
wide panchayet road for the village and if the permission is being given, the road

will be destroyed and the same will increases the accident.
*

In this regard, we, the villagers jointly made representation on 24.06.2020
against the illegal and un-authorized brick field which will cause misuse of soil,
water pollution and air pollution in a populated locality but reason unknown,
the said illegal work take its speed today being economically and politically
influenced persons of the society.

Accordingly, it is prayed that the villagers are requesting you not give
permission to the said brick field and kindly take necessary steps so that the
same may be stopped immediately.

Scheduled of the land

District-Nadia, P.S.- Dhubulia, Mouza- 30 Uttar Jhitkipota, Dag- 130,
132,152,104,134,136 and some other land.

Thanking you.
Yours faithfully
Sd-

Date- 27.07.2020.
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1{2
To

The BD O, ershnagar-
At Dhubuha Nadia.

Subject:- Complain against un-authorized brick
field constructed in the populated locality and

in the three crops land.
Sir,

We, the under signed the permanent resident of village- Jhitkipota,
Debipur, P.O.- Dalimoula, P.S.- Dhubulia, Dist.- Nadia, beg to state that the land
under Mouza- Dalimouma and Jhitkipota are very good and three time crops
land and there is a deep pump (RLI) being ID No. 334025533 for the purpose of
cultivation. Now some people of the village namely Bohar Sk., Alihosen Sk. ,
Babu Mondal and Mostali Mondal all of village- Jhitkipota P.O.- Dalimoula, P.5.-
Dhubulia, Dist. Nadia, are forcefully by v1olatmg the rules and regulation trying
to built a brick field.

If the said brick field is being built, we will loss huge which cannot be
calculated by money. On the one hand we lose three time crops land and on the
other hand we will face pollution of the said brick and there is only one 8 feets
wide panchayet road for the village and if the permission is being given, the road
will be destroyed and the same wi‘ll increases the accident.

In this regard, we, the villagers jointly made representation on 24.06.2020
against the illegal and un-authorized brick field which will cause misuse of soil,
water pollution and air pollution in a populated locality but reason unknown,
the said illegal work take its speed today being economically and politically

influenced persons of the society.

Accordingly, it is prayed that the villagers are requesting you not give
permission to the said brick field and kindly take necessary steps so that the

same may be stopped immediately.

Scheduled of the land

District-Nadia, P.S.- Dhubulia, Mouza- 30 Uttar Jhitkipota, Dag- 130,
132,152,104,134,136 and some other land.

Thanking you.
Yours faithfully
Sd-

Date- 27.07.2020.
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To (»f (_1
The DM Nadia,

At Krishnagar, Nadia,
’ Subject:- Complain against un-authorized brick
field constructed in the populated locality and

y in the three crops land.

Sir,

We, the under signed the permanent resident of village- Jhitkipota,
Debipur, P.O.- Dalimoula, P.S.- Dhubulia, Dist.- Nadia, beg to state that the land
under Mouza- Dalimoumna and Jhitkipota are very good and three time crops
land and there is a deep pump (RLI) being ID No. 334025533 for the purpose of
cultivation, Now some people of the village namely Bohar Sk., Alihosen Sk. ,
Babu Mondal and Mostali Mondal all of village- Jhitkipota P.O.- Dalimoula, P.S.-
Dhubulia, Dist. Nadia, are forcefully by violating the rules and regulation trying
to built a brick field.

If the said brick field is béing built, we will loss huge which cannot be
calculated by money. On the one hand we lose three time crops land and on the
other hand we will face pollution of the said brick and there is only one 8 feets
wide panchayet road for the village and if the permission is being given, the road
will be destroyed and the same will increases the accident.

In this regard, we, the villagers jointly made representation on 25.06.2020
against the illegal and un-authorized brick field which will cause misuse of soil,
water pollution and air pollution in-a populated locality but reason unknown,
the said illegal work take its spéed'today being economically and politically
influenced persons of the society.

Accordingly, it is prayed that the villagers are requesting you not give
permission to the said brick field and kindly take necessary steps so that the
same may be stopped immediately.

Scheduled of the land

District-Nadia, P.S.- Dhubulia, Mouza- 30 Uttar Jhitkipota, Dag- 130,
132,152,104,134,136 and some other land. ’

Thanking you.
Yours faithfully
Sd-

Date- 27.07.2020.
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TRANSLATE COPY

To ({(C‘

The ADMand LR
At Krishnagar, Nadia.
Subject:- Complain against un-authorized brick
field constructed in the populated locality and
Sir in the three crops land.

We, the under signed the permanent resident of village- Jhitkipota,
Debipur, P.O.- Dalimoula, P.S.- Dhubulia, Dist.- Nadia, beg to state that the land
under Mouza- Dalimouma and Jhitkipota are very good and three time crops
land and there is a deep pump (RLI) being ID No. 334025533 for the purpose of
cultivation. Now some people of the village namely Bohar Sk., Alihosen Sk. ,
Babu Mondal and Mostali Mondal all of village- Jhitkipota P.O.- Dalimoula, P.S.-
Dhubulia, Dist. Nadia, are forcefully by violating the rules and regulation trying
to built a brick field.

If the said brick field is being built, we will loss huge which cannot be
calculated by money. On the one hand we lose three time crops land and on the
other hand we will face pollution of the said brick and there is only one 8 feets
wide panchayet road for the village and if the permission is being given, the road
will be destroyed and the same will increases the accident.

: In this regard, we, the villagers jointly made representation on 25.06.2020
against the illegal and un-authorized brick field which will cause misuse of soil,

water pollution and air pollution in a populated locality but reason unknown,
the said illegal work take its speed today being economically and politically
influenced persons of the society.

Accordingly, it is prayed that the villagers are requesting you not give
permission to the said brick field and kindly take necessary steps SO that the

same may be stopped immediately.

§cheduled of the land

District-Nadia, P.S.- Dhubulia, Mouza- 30 Uttar Jhitkipota, Dag- 130,
132,152,104,134,136 and some other land.

Thanking you.
Yours faithfully
Sd-

Date- 27.07.2020.
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4Q

To
The Chairman/
The Member Secretary
[Vy‘cblt Bﬁngal pollutipn Control Board
aribesh Bhawan, 10-1.A, Sector-111 Salt Lake, Calcutta-700098.

Applicants:-

L. Rajjak Shekh Son of Asgar Sk.,
2. Hasen Ali Sk. Son off Tahajuddin Shekh,
3. Sahauddin Shekh Son of Joynal Sk.,
4. Jennat Shekh Son of Nowsad Sk.,
5. Atabul Shekh Son of Hiat Shekh,
6. Mahasin Shekh Son of Rejabul Shekh,
y Babar Ali Shekh Son of Box Sk.,
8. Mojlum shekh Son of Kalu Shekh,
9. Sirajul Shekh Son of Bode Shekh,
10. Saruk shekh son of Budu Shekh,
11. Halim Shekh Son of Sabur shekh,
12. Miju Shekh son of Babu Shekh,
) 13. Muslim Shekh Son of Odal Sk.,
14. Khalek Shekh Son of Budu Shekh,
15. Alar Uddin Shekh Son of Hachen Shekh,

All are residing at Village- Jhitkepota, Post Ofice- Dolimolla, Police Station-
Dhubulia, District- Nadia, Pin- 741140.

Opposite Parties:-

Sahin Shekh Son of Bahar Shekh,

Bahar Shekh Son of Choyad Shekh,

Ali Hosen Shekh Son of Amer Ali Shekh,
Babu Mondal Son of ljjat Mondal,

5. Monthali Mondal son of Dayla Mondal,

All are residing at Village- Jhitkipota, P.O.- Dalimolla, P.S.- Dhubulia, Dist.-
Nadia, Pin-741140
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Subject:- Complain against un-authorized brick field constructed in
the populated locality and in the three crops land.

Sir,

. We, the under signed the permanent resident of village- Jhitkipota,
Debipur, P.O.- Dalimoula, P.S.- Dhubulia, Dist.- Nadia, beg to state that the land
under Mouza- Dalimouma and Jhitkipota are very good and three time crops
land and there is a deep pump (RLI) being 1D No. 334025533 for the purpose of
cultivation. Now some people of the village namely Bohar Sk., Alihosen Sk. ,
Babu Mondal and Mostali Mondal all of village- Jhitkipota P.O.- Dalimoula, P.5.-
Dhubulia, Dist. Nadia, are forcefully by violating the rules and regulation trying
to built a brick field. |

If the said brick field is being built, we will loss huge which cannot be
calculated by money. On the one hand we lose three time crops land and on the
other hand we will face pollution of the said brick and there is only one 8 feets
wide panchayet road for the village and if the permission is being given, the road
will be destroyed and the same will increases the accident.

In this regard, we, the villagers jointly made representation the BDO, BL
and LRO on 24.06.2020 and The DM, Nadia, SDO, DIC,ADM and LR on
25.06.2020 against the illegal and un-authorized brick field which will cause
misuse of soil, water pollution and air pollution in a populated locality but
reason unknown, the said illegal work take its speed today being economically
and politically influenced persons of the society.

Accordingly, it is prayed that the villagers are requesting you not give
permission to the said brick field and kindly take necessary steps so that the
same may be stopped immediately.

Scheduled of the land

District-Nadia, P.5.- Dhubulia, Mouza- 30 Uttar Jhitkipota, Dag- 130,
132,152,104,134,136 and some other land.

Thanking you. :
Yours faithfully
Sd-

Date- 30.07.2020.







